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ORDER

Learned Counsel for the petitioner is present. From the records of this
Tribunal, it is seen that the matter is a transferred case from Hon’ble High
Court of Delhi to this Tribunal. However, under the present provision of
Section 66 of the Companies Act, 2013, it is mandatory that this Tribunal
cannot pass directions with regard to the reduction of capital unless the same
is certified by the Company’s Auditor that the Scheme of Reduction of Capital
is in compliance with the Accounting Standards prescribed under Section 133
of the Act by the Central Government.

In view of the same, the petitioner is directed to produce a Certificate
from the Chartered Accountant as prescribed under Sub-section-(3), Section
66. For this purpose, 10 days time is granted.
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